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Petition for Special Leave to Appeal (Civil) Nos.26241-26243/2012

(From the judgenent and order dated 27/07/2012 in WA No.470/2012 WA
No. 670/ 2012 & WA No. 745/ 2012 of the H GH COURT OF KERALA AT ERNAKULAM

STATE OF KERALA & ORS. Petitioner(s)
VERSUS
B. SURENDRA DAS ETC. Respondent (s)

(Wth appln(s) for permission, intervention/inpleadnent as respondent and
i mpl eadnent, nodification of Court’s order, permssion to file additional
docunents and with prayer for interimrelief and office report) (FOR FI NAL
DI SPCSAL)

W TH

SLP(C) NO 27163-27182 of 2012

(Wth appln(s) for ad-interimorder in SLP(C) No.27169/2012 and with prayer
for interimrelief and office report)

(FOR FI NAL DI SPOSAL)

SLP(C) NO 25725 of 2012
(Wth appln(s) for vacating interimorder and with prayer for interim
relief and office report) (FOR FI NAL DI SPCSAL)

SLP(C) NO. 24414 of 2012
(FOR FI NAL DI SPOSAL)

SLP(C) NO 38251 of 2012
(Wth office report) (FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 449 of 2012
(Wth office report) (FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 450 of 2012
(Wth office report) (FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 20 of 2013
(Wth office report) (FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 18 of 2013
(Wth office report) (FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 19 of 2013
(Wth office report) (FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 431 of 2012
(Wth office report) (FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 432-444 of 2012
(Wth office report) (FOR FI NAL DI SPCSAL)

CONMT. PET. (C) NO. 5 of 2013
(Wth office report) (FOR FI NAL DI SPCSAL)

SLP(C) NO. 11004 of 2013
(Wth application for directions and office report)

SLP(C) NO 14956 of 2013
(Wth office report)



SLP(C) NO 14958 of 2013
(Wth office report)

SLP(C) NO. 14959 of 2013
(Wth office report)

SLP(C) NO 14960 of 2013
(Wth office report)

SLP(C) NO. 14961 of 2013
(Wth office report)

Dat e: 31/ 07/ 2013 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE H. L. GOKHALE
HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) V. Gri, Sr.Adv.

Ranesh Babu M R , Adv.

V.K Bali, Sr.Adv.
Adi tya Soni, Adv.
G Prakash, Adv.

H m nder Lal, Adv.

D. K. Devesh, Adv.
Prasenjit Pritam Adv.
S. K. Roshan, Adv.
Amarjit Singh Bedi, Adv.

Radha Shyam Jena, Adv.
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Sanand Ramakri shnan, Adv.

For Respondent (s) L. Nageswara Rao, Sr. Adv.
Roy Abraham Adv.

Reena Roy, Adv.

Seema Jai n, Adv.

H m nder Lal, Adv.

Shyam Di van, Sr. Adv.
C.C. Thormmas, Sr. Adv.
Roy Abraham Adv.
Reena Roy, Adv.
Seema Jai n, Adv.

H m nder Lal, Adv.

Dushyant Dave, Sr. Adv.
Deepak Prakash, Adv.
Biju P. Ranman, Adv.
Haritha V., Adv.

for Usha Nandi ni V., Adv.
M P. Vi nod, Adv.
Dileep Pillai,Adv.
Aj ay K. Jain, Adv.

Vi m esh Kumar, Adv.

Rony Chacko, Adv.
Anrita Amasi, Adv.
Varun Mudgal , Adv.
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K. B. Pradeep, Adv.
Sanand Ranmakri shnan, Adv.

M P. Vi nod, Adv.

James P. Thonas, Adv.
Rohit Kumar Singh, Adv.

Sajith. P, Adv.
Kumar Gaur av, Adv.
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Venki ta Subranoniam T. R, Adv.
M. Joy Abraham Adv.

M. Al ex Joseph, Adv.
M. Hi mi nder Lal

Shiv Sagar Tiwari, Adv.

Bobby Augusti ne, Adv.

Raj esh Tiwari, Adv.

Radha Shyam Jena, Adv.

Sanand Ranmakri shnan, Adv.

Sudhi Vasudevan, Adv.
V. K. Si dhart han, Adv.
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UPON hearing counsel the Court made the follow ng
ORDER

After all these matters were heard for quite some tine, M.
Gri, learned senior counsel appearing for the State of Kerala, very
fairly states that as far as the Notification dated 27th March, 2012
i s concerned, which was al so i npugned before the H gh Court, the stand
of the State CGovernnment was not specifically placed on record through
an affidavit. Since this is a policy matter, it is desirable that the
stand of the State Governnent is placed on record by filing additiona
affidavit. On the request of M. Gri, we pernmt the appellants to
hand over a coy of the affidavit (which they will file in this Court)
to the Advocates on record for the respondents on or before Saturday,
3rd August, 2013. Counsel for +the respondents states that their
rejoinder to the additional affidavit, if any, will be filed and nade
available to the counsel for the State of Kerala on or before 6th
August, 2013. Additional affidavit on behalf of the appellants may be
filed on or before Saturday, 3rd August, 2013.

Notify these matters on 7th August, 2013 high on Board as
part - heard

(A.S. BISHT) (SNEH LATA SHARMA)
COURT MASTER COURT MASTER



